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MOTION RE: FOOD POISONING
CASES IN KERALA AND MADRAS 

STATES
S^ri M. R. M ro ir i (Ranchi—East): 

Mr. Deputy Speaker, I crave your 
indulgence to rise on a point of 
order under rule 186 of the Rules of 
Procedure of this House. I would 
like to bring to your notice that ac
cording to the statement laid on the 
Table by the hon. Minister of Health 
on the 11th August, the opening day 
o f this session, there are cases pend
ing against certain individuals in re
gard to the incidents which have been 
covered by the report which is the 
subject-matter of this motion.

The Minister of Health reported 
that the Kerala Government have 
registered cases against Messrs D. N. 
Nakhate o f Chika Limited; V. V. 
Dabke, Shipping Agent; A. A. Jaffar, 
Captain, S. S. Jai Hind; G. Gopinath 
Kaimal, Chief Officer, S. S. Jai Hind; 
Sandhil, Second Officer, S. S. Jai 
Hind; Ibrahim Rajee Pathan, Cargo, 
Supervisor, Bombay; Rattansey Pan
chan, Steamer Agent; Albert Fer
nandez, Cargo Supervisor, Cochin and 
P. C. Varkey, Agent. Messrs Jaffar. 
Gopinath Kaimal an<I Sandhil have 
also been prosecuted under section 
225 o f  the Indian Shipping Act.

I am sure we all agree that we 
want wrong-doers to be brought to 
hook. But it is one o f the principles 
ot  our Constitution and system of law

that a man shall be presumed to be 
innocent until he is found guilty. I 
would like to have your ruling, under 
the rules o f procedure, whether this 
motion can be debated without end
angering a fair trial for 12 of our 
citizens who will be put up on trial 
for various charges. The charges 
levelled against them are serious—  
charges under section 304A and 284, 
punishable with imprisonment, for 
causing death through negligence.

At the very least, something that 
can be done might be, if the debate 
is not to be frustrated altogether, 
that there are 15 general recommen
dations made in this report before 
this House and these can certainly be 
discussed now without any prejudice 
to the trial of the persons concerned. 
But it would be most improper and 
would prejudice a fair trial if per
sonal references were made or the 
guilt or culpability of people were re
ferred.

Mr. Deputy-Speaker: I entirely
agree with the hon. Member that 
when these prosecutions are pending 
and when the matter is under en
quiry, if  we refer to those cases and 
try to apportion guilt on certain per
sons, that would prejudice the en
quiry. We are not entitled to do1 
that. But, as he himself suggested, 
we can discuss in this debate whether
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the negligence at *11 took place, -what 
measures we pan adopt to safeguard 
against such negligence and to guard 
against the recurrence o f such things 
in future. Without apportioning 
blame on any particular person or in
dividual, if the hon. Members take 
care not to mention those names or 
try to ftx it on M y  particular person, 
then, o f  course, I am o f  the opinion 
that this thing can be debated here. 
I w ill request all the hon. Members 
just to  see that w e do not, w e ought 
not, w e should not and we do not pre
ju d ice  the enquiry that is taking 
place in those courts. I hope all the 
hon. Members would be cautious en
ough to do that.

Shri W arior (Trichur): Apart from 
references to individual persons there 
are references to groups o f persons 
and companies in the report here. 
Can I make a mention or reference 
to  that?

M r. O eputy-Speaher: Company’s
name might be mentioned. A  parti
cular person is guilty o f such and 
such negligence, statements o f such 
a nature should not be made.

Sir. D eputy-Speaker: £ v en  (if it i* 
a public document, after -that report, 
i f  an eaquiry is pending before the 
tribunal or the court is adjudicating 
it, we should not prejudice It.

Shri V. P. Nayar: (Q uilon): That
is not the point. Shri Masani’s ob
jection seems to be on the ground that 
this motion relates to a matter which 
is sub judice. But this does not re
late to that. In this motion w e are 
only seeking to have a discussion on 
the subject. I entirely agree with 
you that w e shall not here apportion 
the blame. That is not the object at 
all. When it is already a public do
cument, no harm could be said to ac
crue to it out o f  a reference to it by 
reading some portions. Shri Masani, 
who is very studious in such matters, 
could very well have taken objection 
when it was laid on the Table o f the 
House. Even then the reference made 
in the document could have been taken 
to mean something which is -a refe
rence to a matter under trial. Having 
left that opportunity, now when the 
motion has been balloted and acce
pted, I think he has no case, and we 
are crrtainly entitled to make a re
ference to it without comment.

Shri M. K. Masani: It I may say
so, that *is a subtle distinction. There 
are various officers o f  various com 
panies w ho are facing trial. I f parts 
o f  the report, which are not based on 
the' judicial evidence, are read or
commented upon, I do not think that
w ould  be any fair.

Mr. D eputy-Speaker: If we men
tion that such and such company,
w hich  w-as the consignee, was respon
sible for  this incident, there would 
b e  no harm . W e can say that such 
and such company was entrusted
w ith  th e carrying o f goods from  one 
jtlace. to  ^mother. That can be done. 
B ut nam es should not be mentioned.

Bhijt Paralefcar <Thana): Can we
passages from  the report? 

It  i* a p y b lic  docum ent.

Mr. Deputy-Speaker: Balloting the 
motion would not make any differ
ence. If the motion has been balloted 
and it has been decided that there 
would be a discussion, that w ould not 
make any difference, so far as that 
adjudication or investigation is con
cerned. But I do agree that if only 
Members say that the report mentions 
or says such and such thing, there 
^«ui<t no harm. That w ill be the 
views o f the persons w ho made that 
report. So ter  as the speakers here are 
concerned, they should not make 
their own comments about those indi
viduals w ho are lacing trial.

ShrimaU' Stem Chakrraurtfcy (Baai- 
rhat); A . few days ago, when, Shri 
AjofrK ifeht* read .out-bit* ffcom the 
telegrams an£ .cuttings, which wer* 
matters. of mh .jjtdice, w« did. not



9 SEPTEMBER 1»#8 Food Poisoning Cases in 557s 
Kerala and Madras States 

thura, Sasthankotta and Trivand
rum . . . .  ”

object. So, I do not quite see any 
reason why he should object to this.

M r. D eputy'Speaker: There was no 
reason why she should not have ob
jected to that at that time. In that 
case, the objection w ould have been 
upheld. Now w e will proceed with 
the discussion.

Shri Warior: I beg to move:
"That the Report of the Com

mission of Inquiry into the cases 
of food poisoning in Kerala and 
Madras States, laid on the Table 
of the House on the 11th August, 
1958, bs taken into consideration.”

While moving this motion, I wish to 
make certain observations. The scope 
o f enquiry was very limited, because 
the terms of reference were prepared 
immediately after the tragedy in one 
of the Lok Sahayak Sena Camps in 
Sasthankotta in Tvuvancore. Had it 
no{ been for that incident, which 
shocked all o f us here—and there 
were questions and answers about that 
and a statement was a!.»o made by 
the Defence Minister—had it not been 
for that occurrence, the whole story of 
this poisonous substance. folidol 
would not have come to light. That 
tragedy has helped the State Govern
ment to know the position and to 
make the Central Government insti
tute an enquiry. So the Shah Enquiry 
Commission was commissioned. The 
Commission made an elaborate en
quiry in Madras and Kerala States 
and had given certain findings and 
certain recommendations which are, 
in my opinion, to be considered 
very urgently, because it involves the 
lives of so many hundreds o f thou
sands o f people o f that area.

The terms of reference are: 
“ Whereas the Central Govern

ment has received reports of a 
large number o f  cases of food 
poisoning in various places in the* 
States o f Kerala and Madras 
during the period between the 
second week of April 1958, and 
the middle o f May 1958, result
ing in many deaths, in particular 
*t Parur, Trichur, Tiruppuni- 
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These are the incidents covered by 
this Report. But within the Report 
itself, mention has been made that 
the substance, the poison which con
taminated the food and caused the 
death of innumberable persons, has 
caused certain other ill-effects in 
some other places, which are not 
covered by this enquiry. This poison
ous substance, which is called folidol, 
is being imported by certain firms in 
Bombay, particularly one firm, from 
the year 1954. That is what is men
tioned in the Report. But my infor
mation is that this substance is being 
imported from the year 1952 onwards. 
So, from 1952 up to 1958 this import 
has been going on. In 1958, unluckily 
for this firm, an incident occurred. 
Even before the Sasthankotta inci
dent, various other incidents occurr
ed. But we thought they were diarr
hoea or cholera, because that was the 
«'Hson for those epidemics. Naturally, 
uc did not mind it. The only thing is 
that police took certain steps to pre
vent contaminated food being distri
buted. The State Government was 
satisfied with it and we thought the 
1natter will end there.

Then, all of a sudden, the Sasthan- 
kotta incident occurred. One fine mor
ning, the unknowing boys in the Lok 
Sahayak Sena Camp in Sasthankotta 
in Kerala State near Quilon com
plained that the food tasted sour. 
Food is always a matter of complaint 
for the cadets. The Major thought that 
it is the usual complaint. So he ab
ruptly, without looking into the mat
ter any further, wanted to test it. 
and he tasted the food. The test was 
successful and the Major, unluckily 
died. From that incident, we knew 
that some substance was mixed with 
food, and this has been going on in 
our country from 1952 onwards, or 
from 1954 as reported by the Com
mission. All o f a sudden, we were 
told that the substance is called folidol.

Now what is this folidol?
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S h r i N s tfc  M  (R a j spur): Dr.
Shenoy knows it.

Shri W trior: Because, I want to 
be sure o f  m y facts. In the Report 
itself there is a chapter on folidol.

In Chapter IV, page 56, the open
ing sentence itself is this:

“Folidol E-605 is an emulsion 
containing 46-7 per cen t parat- 
hion, chemically known as diethyl 
paranitrophenyl thiophosphate. 

The poineer w ork in this and 
other organophosphorous com 
pounds was done by Gerhart 
Schrader, a German scientist,. .. . ”

That is to be noted because I am 
coming to it specifically.

" . . . . a t  the Elberfued Labora
tories of I.G. Farber Industrie, 
about the year 1944.”

The year is particularly to be noted. 
Not only that, Scharder has a meta
morphosis now.

“ Schrader was engaged at that 
time in the study o f chemical 
warfare agents, and synthesised 
scores o f compounds containing 
organo-bound phosphorous. After 
W orld War II Schrader turned 
his attention to us log organo
phosphorous compounds as pesti
cides.”
So, the Folidol story begins in 1944 

and the first invention of Folidol is 
as a chemical warfare weapon. This 
is used to k ill people, to contaminate 
drinking water and to contaminate 
foodstuffs and thereby people and 
cattle and all those things w ill be 
eliminated without actual firing.

There had been reports even in war 
tim e that fascist Germany was using 
chem ical poisons in order to annihi
late wholesale countries—people, 
cattle, vegetables and all other things 
in this places where they had occu
pied. The year 1944 is to be noted 
because 1044 is almost the last stages 
o f  the war. B y  that time only this 
particular substance, Folidol, was 
found out by  that German scientist.

They w ere unable to  use all this 
material that they had produced at 
that time. That is m y information 
also. These w ere the disposal goods.

A fter the war in 1046 this same 
German scientist turned his attention 
to the profitable business of changing 
the label of this poisonous substance 
into insecticide or pesticide and put it 
to agricultural use. That is how  the 
change has come.

_J have other things also mentioned 
here, but I do not want to go into 
them. Dr. N a tar aj an, Analyst o f 
Madras, who had been analysing this, 
has stated that Folidol is a substance 
which w ill enter into the system of 
men by mere contact or by inhaling. 
It may not be coming into contact 
with the skin even or getting into the 
body. Even inhaling it is poisonous. 
My understanding and what I am 
told by eminent scientists in Trivan
drum is that this parathion, the poison 
contained in Folidol, is very veno
mous, not only venomous but it is a 
cumulative poison whereby the scien
tist means that it will remain in the 
body, in our system, once it gets into 
us by contact or by inhaling or by 
some other oral methods. When it 
goes into the body it remains there 
for  any number of years without 
being dissolved or absorbed by the 
system and if at a moment the victim 
is weak and vulnerable this poison 
w ill act and cause even death. That 
is the particular characteristic o f  this 
parathion which is not only a very 
venomous poison but which is accumu
lative poison. It is a contact poison 
and it is never absorbed by the 
system of men. Such a poison is con
tained in it and it is very difficult to 
detect this.

Only very recently I am told that 
in certain laboratories in the U.K. 
the experiment had been going on in 
insecticides and pesticides and they 
had prescribed certain rules, to which 
I w ill come later. Only recently we 
have found out that it is such • poison
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«aid this had been going on contami
nating our countryside and planta
tions and such other places lor the 
last so many years.

In the Report on page 56 there is 
mention o f !Dr. Natarajan’s findings. I 
do not go into all those details but 
I wish to say that in 1952 this Folidal 
began to come by air to India. It 
came by air and not by ships. It 
was through the airways that the first 
consignments had been brought and 
that is also mentioned in the Report. 
For instance, I will quote. . .. (After a 
pause) I will come to that point later 
Anyhow, I shall mention that the 
importers are Chika Private Ltd. o f 
Bombay. It is mentioned in the Re
port itself that this Chika Private 
Ltd. is having a principal in Germany 
which is called Bayers of Germany. 
They are the sole importers, i.e., 
Chika is the sole importer here and 
Bayers, 1 am told, is another subsi
diary or a mere change o f name of 
I.G. Farber Industrie, which I had 
mentioned before as the originators 
o f  Folidol in 1944 as a chemical war
fare material.

After the War when these disposal 
goods were there, they did not find 
any market for this in any place in 
Europe. That is a very important 
aspect of the question. I am reliab
ly told by scientists who have lately 
come from U.K. that Folidol is not 
used on the Continent or in the U.K.

Shri Jlnidundnn (Tellichery): 
Is it not used in Kerala at present and 
is it not recommended by the Agri
culture Department to agriculturists 
for use?

Shri W arior: I w ill come to it.
From Germany I am starting now.

A a  Hon. M em ber: He is com ing by 
airway*.

Bltri Warior: No, it is coming 
radio.

Hue poin t ia-----

by

Mr. D epoty-Speaker; He should 
take note o f the time also. Now 
he is on the high seas and it might 
take him some time.

Shri V. P .. Nayar: But the tide is 
in his favour.

Shri W arior: I started only 15
minutes or so ago.

Mr. D eputy-Speaker: I am not
stopping him. Because he said that 
he is starting from Germany..............

Shri W arior: But I can come very 
easily.

An Hon. M em ber: He is coining by
sea.

An Hon. M ember: He is not com
ing by sea. He is coming by air.

Shri Asoka Mehta (Mazaffarpur ):
He has a sputnik behind him.

Shri W arior: The Report says
that this substance is also going to 
some other countries as Brazil and 
other undeveloped countries, parti
cularly agricultural countries. They 
are exporting it from Germany as 
insecticide. They know that this 
contains poison because on page 96 
there is a reference to that. Some
body acted as a clearing agent for 
Chika Private Ltd. That somebody 
might be under some prosecution. I 
do not know that.

“Dabke had acted as a clearing 
agent for Chika Private Ltd. when 
folidol was received by air from 
Germany. In the Air Freight 
Bills folidol was described as 
poisonous liquid, and there was an 
express direction that it should be 
stowed away from foodstuff.”

Now, what happened here? Here 
they shipped the 55 crates of Folidol 
to Cochin, but did they comply with 
all the regulations of packing? They 
did not do that. Chika, the agents, 
had special instructions. They knew 
particularly well what this poison 
was. Still, they are now pleading 
that they did not find suitable material
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or sufficient quantity o f alumi
nium for packing these things intact 
so that there w ill not be any leakage 
when it is shipped to other places 
from  Bombay. I think they did not 
put specifically what it is. Of 
course, the word “Poison" was mark
ed there. Actually this thing was 
described in the statement. A  state
ment ha6 to be given elaborately and 
that is described in that statement. 
It was put as “harmless chemical for 
agricultural purposes.”  On the bottle 
they put it poison. That is ordinarily 
done because there are so many types 
of poison and nobody will care to 
take serious note o f it.

Finally, these 55 crates reach 
Cochin and there it is found by the 
importers that 15 of them were broken 
or leaking. In the whole hatch of 
the ship where foodstuffs had been 
kept the crates were leaking and 
folidol was flowing freely. It was 
taken out from  there to the godown 
o f  the shipping company’s agents. I 
do not mention their names because 
the mention o f names is obviously 
bad. It was taken to the godown 
where tea chests expected to be ex 
ported to America were there. The 
police officials in Kerala had to tell 
them either to remove the flowing 
folidol or rem ove the tea chests or 
else they w ill be taken to task. I 
am told that even prosecutions had to 
be launched or cases registered so 
that the thing w ill be taken serious
ly. They were not amenable to rea
sonable arguments for  removing them. 
H ie  contamination o f food occurred 
in the hatch o f the ship. Even though 
all these people who had ship
ped this and w ho had taken delivery 
knew what it is— almost all of them 
knew that the substance contains 
poison— they freely distributed all 
these foodstuffs and the tragedy had 
recently occurred in Madras and also 
in the Kerala State.

Time is up. I do not want to go 
into m ore details about all these inci

dents, because, all o f them are narrat
ed here and so many prosecutions 
have been there, a a an hon. Member 
said. I do not infringe the law here.
I do not want to place the responsi
bility for  all this on anybody else, on 
these private persons. First o f all, 
this is a war material, disposal mater
ial, of war stuff. In that sense, the 
Defence Ministry ought to have known 
it. This comes from abroad. The 
Commerce Ministry is there. This is 
poisonous substance. The Health 
Ministry is there. This is freely used 
in the plantations where thousands of 
labourers are unprotected according to 
the Regulations of the W.H.O. which 
has suggested protective regulations. 
They have made so many suggestions. 
These arc all infringed. A11 are 
breached and the workers are freely 
using it, not knowing what it is. 
After all, the Agriculture department 
is using it and from the statement we 
find that 25 medico-lcgal cases had 
come to the notice o f the Chemical 
Analyser of the Madras State Govern
ment. He had submitted reports 
about all these and the Government 
are not taking cognisance o f the 
serious situation, created by this 
substance. Further, the Customs 
officers are there. They also must 
take cognisance o f this substance 
because statements are given to them 
before shipping. The shipping agents 
are there, the shippers are there. 
There is an elaborate machinery 
before shipping is done. Before a 
cargo is taken into the hatch o f a 
ship there is an elaborate process. 
So many persons are handling the 
stuff and handling the documents that 
they can know if they want before 
they ship a cargo, especially poisonous 
cargo because all the Acts are there. 
Our Shipping Act is not all compre
hensive. The Central Government 
has made applicable certain recom
mendations contained in the Report of 
the U.K. Working Party. On all 
these things, I would have referred to 
the report, but I do not find the time.

A fter ail these things, what has 
been doner It is said that out o f  108
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persons who died at that time, as re
ported to be due to folidol contami
nation, the Commission is sure, 104 
have died out ot the poison of para
thion. The people who have died 
are poor persons. They usually take 
in this imported rava, imported atta, 
etc. Some o f them have eaten bis
cuits. Children of 3 years and 2 years 
have died. The compensation given 
to the bereaved families amounts, in 
each case, 1 am told, to Rs. 300. The 
Kerala Government has suffered im
mensely because so much of food
stuff they had to cordon off and not 
allow them to be distributed to the 
merchants. Government had to stock 
all that and they could not release 
them to the open market. Compen
sation should be paid when the m er
chants have not taken delivery of 
this at all. The Kerala Government 
had instituted an enquiry on the 7th 
of ^tay and when Shri Karmarkar, 
our Health Minister was replying in 
this House, a report had been submit
ted by the Chemical Analyser in 
Trivandrum that parathion is detect
ed in folidol and action must be 
taken. It is on that report that the 
Kerala Government took action and 
much of this tragedy minimised.

There is the question of giving 
adequate compensation to the families.
I am saying this without referring to 
any person. All these Ministries are 
involved. All these Ministries ought 
to have known from 1952 onwards 
that this poisonous substance is cir
culating here. It was an indirect war
fare. It is chemical warfare done 
by the ex-fascists of Germany who 
had been shipping it here to unknown 
persons. Hundreds of thousands of 
labourers had been using it. Doctors 
have been baffled to know what its 
effect is, because it is very difficult to 
detect the effect of small doses of 
folidol, I am told. Only very recent
ly w e have got certain instruments 
which could detect even the smallest 
doses. The smallest doses are not 
detected and persons affected by that 
quantity of folidol or parathion will 
not show  any symptom* o f disease.

5579 M otion re:

The poison will, remain there mark
ing time and afterwards, it w ill react. 
Thousands of our workers in the plan
tations and thousands of labourers in 
the fields, paddy fields especially and 
in the orchards are using it. The 
people who are freely distributing it 
do not know what the contents, are, 
how poisonous and venomous they are 
and how dangerous it is for the life 
of the people. No protection is given 
to the labourers especially in the 
plantations and in the agricultural 
fields.

I request the Ministries, especially 
the Health Ministry to look into the 
matter and have a sort of enquiry 
made into the whole affair from 1952 
onwards, how many persons as affect
ed in the plantations and in the 
fields, because the Agriculture Depart
ment can show and trace out who 
have taken the material, and where 
they have been used. All these things 
can be ascertained and this enquiry 
must be instituted by the Central 
Government itself, because, primarily 
the Central Government is responsi
ble. I place that responsibility 011 
them. Not only the Health Ministry; 
the Health Ministry is not the only 
Ministry responsible. Because drugs 
comes under this Health Ministry and 
this thing comes under drugs, it is the 
Health Ministry’s responsibility. The 
Commerce Ministry is also responsible 
because this is an imported material. 
The other Ministries are also there. 
For instance, the Agriculture Minis
try, the Labour Ministry. All these 
have to come together and put their 
heads together and see first that foli
dol is banned and adequate compen
sation is given to the people and a 
tnorough enquiry into the importa
tion o f this very poisonous and veno
mous thing is made.

Mr. Depnty-Speaker: Motion moved:
“That the Report of the Com

mission of Inquiry into the cases 
of food poisoning in Kerala £nd 
Madras States, laid on the Table 
of the House on the_ 11th August,
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19SB, be taken into 
tion.”

considera-

Shri Aehar (M angalore): Mr.
Deputy-Speaker, before I say a word 
as to what may be done, I would like 
to draw the attention of the House to 
some salient facts which rather sur
prise an individual. This Folidol 
which is a very virulent poison— the 
report also mentions it— is being im 
ported from  about 1952, and is a pro
duct got from  Germany. Though it 
has been coming into this country 
from  about 1952 w e did not hear that 
it had created any havoc earlier than 
the incident at the Defence Ministry 
camp. Earlier than that w e had not 
heard that people had died on account 
o f it or that any serious incident had 
taken place.

Shri Manly ang&dan (Kottayam ):
There w ere reports in the papers.

Shri A ehar: I had not heard much 
about it. Whatever it be, it had not 
taken any serious turn anywhere. It 
was for  the first time w e heard about 
it last March or so. What is the 
reason?

When I went through the report,
I felt that earlier, great care had been 
taken about its mode o f packing and 
bringing it here, or shipping it from 
one place to another. The report also 
mentions the fact that they were using 
aluminium containers. It has also 
been vouchsafed by some evidence ad
duced which is referred to in the report. 
It is only recently that wooden con
tainers were used. That seems to be 
one main cause why this container 
was damaged and the poison got into 
foodstuffs like sugar, wheat flour and 
other things that w ere in the same 
steamer. So, the first point I would 
like to mention is that this important 
matter has to be  attended to. H ie 
German company was sending it in 
well-packed aluminium containers. 
They w ere rarely damaged, probably 
at no tim e  So, there was no difficulty. 
Thl» tragedy occurred on account o f

this fact, this negligence I wovdd M y, 
with regard to  the proper packing oC 
this poison. P robably if  I  refer to  it  
m ore and to Chika (P rivate) Lim ited, 
m y hon. friend Shari Masanl may 
object to it, because the question m ay 
arise on whom the responaibility 
rests. So, I w ill leave it there. But 
this is a most salient fact and m ust 
be very w ell looked into by the G ov
ernment to see that such things are 
not hereafter allowed.

The next important point that 
struck me was how it happened to 
be taken from  Bombay to Cochin in  
a steamer which had no partition at 
all for the carrying o f poisonous 
materials. I am told if there is any 
poison or any dangerous material the 
practice is to have it in different com 
partments. They technically call it 
“ tween compartment”  or something 
like that. The name o f this steamer 
1 find is Jai Hind.

A n Bon. M em ber:
name.

very good

Shri Aehar: Anyhow, it has 
brought any Jai Hind for us.

not

Shri V . P . Nayar:
Jai havoc.

It has brought 

(Firozabad):Shri B raj R aj Singh
Jai death.

Shri Aehar: It was shipped from  
Bombay to Cochin, and the most 
wonderful portion o f it is that, though 
every one o f those crates had a label 
saying it was poison, this material 
was shipped from  Bombay to Cochin 
as a "harmless chemical” . O f course, 
there again, if  I go into the question 
as to w ho is responsible fo r  this, it 
w ill again be a matter sub judice, but 
the fact remains that it was noted as 
a “harmless chem ical”  and was sent 
from Bombay to Cochin. This is rather 
surprising. W hen w e go  Into the 
report, it looks aa if everybody avoids 
the responsibility. The main person 
in Charge o f the steam er, the captain
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or other officers, everybody says it is 
not his business. One thing is certain. 
Without going into the question o f 
responsibility, nobody seems to have 
looked into this matter before allow
ing this material to be put into the 
steamer.

W e are' going to have this Mer
chant Shipping Bill shortly, and under 
the British shipping companies there 
are certain rules, and they are also 
referred to in this report. There are 
very strict injunctions as to how these 
poisonous materials should be allowed 
to be put into the steamer. So, it is 
rather strange that this shipping 
company should allow this material to 
be put on the steamer as a harmless 
chemical when every one of the 
crates bore the label o f poison. It 
is as much the duty of the shipping 
company as the persons who bring it 
into the country to see what the 
nature of the material is.

The report also refers to the fact that 
this is a very highly poisonous 
material.

One thing struck me as important, 
and for those who have not read the 
Teport I may mention that. It hap
pened that a small portion of Folidol 
was kept by a housewife in a loose 
packet in an open window. It was 
left there and on the dining table a 
small plate was left without a cover. 
By breeze or something like that a 
little of this liquid happened to enter 
the plate which was left uncovered. 
Subsequently the husband comes, he 
is served food on that plate and 
within a few hours the individual 
expire?.

Another incident has also been re
ported. A  little sugar worth one 
anna or so into which this Folidol had 
to some extent entered was utilised, 
the tea prepared out of that sugar was 
taken, and the individual expired.

O f course, two reasons are given. 
Firstly, the rate for poisonous 
materials is very much higher than 
ordinary substances or other goods. 
So, to avoid that probably the im
porters resorted to this method and 
said it was a harmless chemical. Or, 
it may be sometimes these ships do 
not take them in because they may 
not have a separate place for that. 
Whatever the reason may be, the 
shippers managed to put this material 
as harmless chemical, and the shipping 
company managed to take it in and 
brought this material, this "harmless 
chemical”  to Cochin.

The next surprising fact that we 
find is that though these packages 
w ere damaged and it was realised 
that som e portion might have leaked 
out, nobody attends to it, and as to 
the consequence the report has ela
borately gone into that matter. The 
repeat has gone into the question and 
connected this importing and parti
cular incident in several places. More 
th*n 100* persons have died and more 
than 400 becam e UL The fact Is there.

I am mentioning these facts only to 
show that this is a very, very virulent 
kind of poison which kills the human 
being so easly. So, the first reaction 
in me was whether it was worthwhile 
to import such a material at all, 
whether Government should not take 
action in the matter. But when I 
had a talk with certain persons who 
are utilising this in their agricultural 
operations, they said that sufficient 
care was taken and it was one of the 
best insecticides. So from the point 
of agricultural production, specially 
cash crops, this seems to be a very 
good insecticide, and they are not 
inclined, naturally, to bar it until we 
can get another substitute. So we 
cannot altogether ban the import of 
this until we can get another substi
tute for the purpose. But so far as
I could see, the attention that has to 
be paid is mainly in respect of the 
mode of packing it and seeing that 
the shipping companies are also made 
responsible to examine it thoroughly 
and then alone allow it to come into 
the steamer. Equal responsibility 
should also be placed on those persons 
who are importing it. Extreme ease
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has -to be taken with such a type o f 
virulent poison.

The Report Is a very thorough and 
judicial pronouncement. Very care
fu lly  the matters are weighed. They 
have also made recommendations as 
to what should be done. So I shall 
not go into that. But I would only 
say that the greatest responsibility lies 
on the importers and distributors, and 
Government should see that sufficient 
control is kept over them.

Dr. K. B. M eson (Badagara): Mr. 
Deputy-Speaker, Sir. I participated 
when the subject came up for  discus
sion at the fag end of the last session.
2 had then only scrappy information 
picked up during m y flying visit to 
Kerala. Since then, I have better 
acquainted m yself with the subject. 
W e have also before us three valuable 
documents: the Report o f the Com
mittee appointed by the Kerala G ov
ernment. the proceedings of the 
Kerala Assembly where the subject 
was discussed threadbare and now 
the Shah Committee Report published 
by the Union Government. W e sup
plement all these with our personal 
information on the subject.

So much has been said about folidol, 
the poison. My feeling is that when 
w e spotlight folidol as a poison and 
ask for it to be kept away from  our 
country, w e are sidetracking and
side-shunting the issues that are
before us as a result o f  the deaths 
that were caused by the folidol itself. 
Yolidol is certainly one o f the most 
poisonous insecticides. But some of 
the worst poisons are the most useful 
things In the w orld and to ban it from 
Import Into India would not be fair. 
I w ould therefore suggest to the
M inistry o f  Health and other Minis
tries that they should not think of 
banning the poison, but o f placing 
restrictions on the Import and the 
use that fs m ade o f  the poison.

Let m e get back to the three docu
ments that X referred to which are

before us. The Shah Committee 
places befo re us very valuable data 
on what happened In Kerala. I f  w e 
study the figures given b y  it, the 
whole incident started on 13th April. 
-On the 13th April itself, there were 
10 deaths in Emakulam. The police 
sub-inspector who investigated did 
not annex or take charge o f the vom it 
o f the persons who were dead. The 
police officer did not conduct a post
mortem; probably he could not do  it 
because the family objected to it. But 
he certainly should have taken charge 
o f the vomit and should have sent it 
for chemical examination which he 
did not.

As 1 said, on the 13th, when it 
started, 10 deaths took place In 
Emakulam. From the 13th to the 
24th April, there were 24 deaths in 
the district of Trichur alone. It *is 
obvious from the Report that in some 
of these cases the health officers did 
prepare reports, but nothing was done. 
That the health officers and the police 
officers who investigated these deaths 
in all these places, Trichur, Tri- 
punnitura, Parur and Trivandrum, 
kept their papeTs on the files, is rather 
too fantastic for me to accept. They 
must have reported to the Govern
ment. I take it for granted that some 
of them at least reported the fact to 
the Government- But the Govern
ment did not move in the matter. It 
took the tragic deaths o f 65 persons 
and sickness o f 200 persons at the 
LSS camp at Sasthan-cotta to hammer 
that much o f sense into the G overn
ment for the Government to m ove in 
the matter. I think the 65 mass deaths 
at the L.SS camp alerted the G overn
ment, not only because o f the deaths 
but because o f the fact that it was a 
military camp and the Centre m oved 
in the matter. I think with the 
Defence Minister's statement things 
began to move. It was only aftar 84 
deaths took place and after nearly 400 
persons had fallen sick that any m ore 
was made by the Government o f  
K erala in order to investigate the 
deaths caused by folidol. I f  flw  Q *r«
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eminent o f Kerala bad moved as soon 
as tbere w ere 10 deaths at Emakulam 
on the 18th April, the rest of 98 deaths 
out of 108 would have been prevented 
— if the Government of Kerala had 
been awake and prompt in their ac
tion. But nothing was done. 29 
deaths happened before the 25th. It 
was on the 29th April that the incident 
at the LSS camp in Shastamcotta 
happened.

Therefore my submiaion is that the 
Government o f Kerala did not move 
In the matter, the officials were care
less and they did not take action at 
the proper time. The terms of the 
Committee appointed by the Kerala 
Government were very limited; the 
Government did not want the Com
mittee to inquire into the responsi
bility of the officials. In spite o f that, 
the Committee reported that the 
officers were not prompt, that they did 
not take proper action at the proper 
time.

One interesting fact o f the dis
cussion in the Kerala Assembly is 
worth mentioning. That was during 
the dicussion when one of the mem
bers, Iddikula, by name, asked the 
Treasury Benches whether it was not 
a fact that a private circular was sent 
by the Communist Party to their 
units asking them to be careful about 
folidol.

If the party could send a private 
circular.......................

Shri V. P. Nayar: What was the 
answer?

Dr. WL B. Me non: There was no
reply. The Treasury Benches suggested 
that one communist member died. 
Then came the sharp and shrewed 
question from  the Opposition whether 
that Member had not died before the 
circular went out and there was no 
answer. (in terruption*) Therefore, 
I take it for granted that the Treasury 
Benches  bad no answer to give. But, 
that it  b y  the way.

5587 M otw » re :

Whatever that be, the fact remains 
that no action was taken by the Kerala 
Government. If prompt action had 
been taken by the Kerala Govern
ment, 98 deaths out of the 108 that 
happened and the sickness of 1031— 
the total given deducting about 100 
or so or practically deducting nothing 
and I do not have the figures of these 
things— all these could have been 
avoided.

From a little personal investigation 
that I conducted when I was in Kerala 
after the last Session, I understood 
that the merchants of Calicut had 
purchased from the merchants of 
Ernakulam some bags o f sugar at a 
lower price— lower by Ra. 10—and it 
is the transport o f this sugar and its 
distribution in the various parts of 
Kerala, particularly Malabar—I am 
referring to it because it is far 
away— in Calicut and Cannanore that 
was responsible for this spreading of 
this poison to the other parts of 
Kerala. No action still has been taken 
and my information is that the con
taminated sugar is still there in some 
shops in Calicut and Cannanore. My 
feeling is that the merchant is in
terested primarily in his profit, that 
he is not going to throw away tlte 
sugar that he has on hand and that 
when everything has quietened down, 
this sugar will again And its way 
into the rural areas in Kerala and 
that more deaths are likely to hap
pen if the Government does not rise 
equal to the occasion and try to get 
hold of the sugar that is in the 
godowns of some of the merchants.

It is the duty of the Government to 
set- and check up every lb. of sugar 
that has left Emakulam and see that 
every bit of it is confiscated. In the 
case of oil or even atta, it does not 
affect much but 1 understand that in 
the case of sugar it forms a com
pound and that the only way of get
ting rid of it is to throw it away. 
Nothing else can save the sugar. 
Therefore, my submission is that 
Government should see that all this 
sugar is confiscated and that no Tisk 
is taken in this matter and that the
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health of the citizens is not placed eminent o f K erala, sad, a* a aotut& - 
In danger.

Shri M anly an gadan: I fully agree
with the mover of the motion, Shri 
Warior that the incidents o f Sasthan- 
kotta L.S.S. Camp turned out to be 
blessing in disguise for the people o f 
Kerala. That unfortunate incident 
took place on the 29th April, 1938. 
Before that, in 7 places in different 
parts of Kerala, food poisoning cases 
took place and all of them were re
ported in the papers. Dr. K. B. Menon 
referred to the incident on the 13th 
April. Thereafter, on the 19th, 22nd 
in two places, one in Emakulam and 
one in Trichur, and on the 23rd, 24th 
and 25th, on all those days, food 
poisoning cases were reported in the 
papers. And, on the 29th there was 
this sad incident at the L.S.S. Camp.

On the next day the matter came 
up before this House and the mover 
of the present motion then threw out 
a suggestion that the atta obtained 
by the Kerala people from the Gov
ernment o f India seems to be 
poisonous and that necessary steps 
should be taken. I refer to this be
cause regarding those 7 incidents 
which occurred prior to the L.S.S. 
Camp incident no action was taken 
and if proper action had been taken in 
time, so many lives could have been 
saved. But for  this L.S.S. Camp 
incident, 1 tm  afraid, thousand of 
people in Kerala and the neighbour
ing States would have died.

The hon. Health Minister of Kerala 
was asked in the Kerala Assembly 
about this series of incidents. I may 
submit that he was rather indifferent 
to these things. He was asked whe
ther any enquiry was made into the 
incident o f the 13th April. He said: 
“It is not easy to make enquiries’ . 
Then, again, he was asked whether 
Government had any information re
garding these deaths on account of 
poisoning. He would say that there 
were paper reports but the paper re
ports could not be  depended on. That 
was th£ attitude taken by the Q ov-

quence erf this, all tbeoe unfortunat 
incidents took place. X do not want 
to cast the blame for these poisonings 
on the Government o f Kerala. Bat 
now, coming here and saying that 
some other people were responsi
b le ..........

Mr. Deputy-Speaker: The hon.
Member could very well refer to 
the answers that had been given 
there by the Health Minister in the 
Kerala Assembly but he should no' 
cast any further reflection against the 
State Government.

Shri Manlyangadaa: I am no:
casting any reflections. I only say 
that Shri Warior, the mover o f the 
motion was saying that the Kerala 
Government took all steps that were 
possible and in spite o f that, ‘ on 
account of the defect in the rules and 
on account o f the failure o f the 
Health Minister of the Central Gov
ernment and also the Commero 
Ministry of the Central Government, 
these incidents took place. I do not 
want to cast the blame on anybody, 
neither on the Kerala Government 
nor on the Central Government.

Shri Tangamanl (Madurai): How
did it happen?

Shri Warior: 1 wish to make one
submission to correct my hon. 
friend. I did not say that these inci
dents were directly the responsibility 
of the Central Ministry. 1 was 
speaking in a general way about th< 
importation and distribution o f these 
things. But this is making a wrong 
analysis of what I said. The hon. 
Member is giving an annotation o f  it 
in his own way.

Shri Maaiyaogadaa: I accept my 
friend’s correction. He may not have 
said or I may have misunderstood him 
or I might have been presenting it in 
a way which was not what I intended. 
Whatever it is, I accept his corrup
tion ----- correction.
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the Central Government has to doMr. P spaty-B pw lw r: This is cor
rection and n ot corruption.

Shri Maniyangadaa: The report
mentions these incidents datewise and 
it could be seen if  action w ere taken 
in proper time these could have been 
prevented or sub&equnt tilings could 
have been prevented. Action was not 
taken; that is all what I want to 
submit.

Again, it is not proper to prohibit 
this folidol from  being brought down. 
There are some suggestions in this 
report to prevent harm being done 
by this material. These methods 
should be adopted.

In the report, it is said that two 
officers o f  the Government gave diffe
rent versions. The Director of Agricul
ture and the Plan Protection Adviser 
have said that this insecticide is 
very useful for agricultural purposes. 
Shri P. D. Nayar, Director o f Agricul
ture in Kerala says that licensed sale 
o f folidol should be introduced. The 
other officer. Shri C, J. Solvarajan 
also says that the use of folidol was 
highly beneficial to agriculturists, 
especially to control pests in paddy 
and that folidol was sprayed only 
when an officer o f the State was pre
sent and not otherwise. He says that 
the containers o f folidol were sold to 
agriculturists and the agriculturists 
were given the assistance o f a State 
em ployee in spraying folidol. But 
the other officer, Shri P. D. Nayar 
contradicts this statement. He says 
that there is no such officer 
appointed and there is nothing 
o f that kind happening. There is this 
confusion. I m yself do not know 
whether there is any rule there which 
says that folidol should be sprayed 
only in the presence o f an officer. 
These are the contradicting versions o f 
the tw o officers o f  the Government 
there. I f proper care is taken at the 
time o f spraying this material, the 
harm suggested by m y friend Shri 
W arior could be avoided. In these 
matters, it is not the Central Govern
ment that can in any w ay control. In 
tl»« m atter o f  Import o f  these things,

339X Motion re:

certain things. A lter it is being im
ported, when it is in the field 
and when it is sprayed subse
quently, if the harm i3 to be 
prevented, it has to be done by the 
State Government. So, to completely 
cast the responsibility on one Govern
ment will not be proper. I om y want 
to suggest that both the Central and 
the State Governments should co
operate in this matter and should not 
speak  that one Government or the 
other alone is responsible.

I would refer to the incident which 
took place on the 13th, which my 
friend Dr. K. B. Men on referred to. 
No inquest, it has been said, could 
be held because the police inspector 
was asked not to  do so by a large 
number o f people. It is a sad com
mentary on the policy o f the Govern
ment with regard to the police activi
ties in the State. When ten people die 
and the sub-inspector o f police goes 
to the place, some people gather there 
and say that no inquest should be held 
and the police officer walks away 
without doing anything. If such a 
state of affairs exists, there is no 
safety for the people from  such inci
dents. Unfortunately, due to the 
negligence or carelessness on the part 
o f the persons responsible for bringing 
folidol into the State, some food mate
rials were contaminated by  the poison 
and as a consequence ten people died 
in a particular place on a day. Noth
ing could be done by the officers. Then 
what is the officer for? If he had 
taken proper steps at that time, then 
the subsequent things would have 
been prevented and the source from 
which the poison could come could 
have been found out and there would 
have been an end of the deaths that 
took place subsequently. The Agricul
ture department of the State must 
take proper steps to see that spraying 
o f this material is done properly with
out any harm. In the matter of imports 
and also while handing over it to the 
agriculturists, there should be proper 
checks. It is reported to be a very- 
good material as an insecticide and the 
agriculturists welcome it. That Is



< «M  M otion  re: 8 SSPTSMBBXSlt 1996 Food P etto *ing  C om i in  5594
ICmlamiMl M adras StaM i

[Shri ManiyangMdan] 
being used in the State and in the 
different parts o f the country for  the 
last so many years. A ll these things 
happened only this year. There may 
be defects in the rules and the report 
contains suggestions regarding amend
ments to those rules. The Merchant 
Shipping Bill is also before the House 
and so it is the proper time to intro
duce amendments; the Select Com
mittee stage is also over. The other 
rules also may be taken up. There 
are certain prosecutions pending. Of 
course, whoever is responsible for the 
carelessness which resulted in these 
incidents w ill ultimately be punished 
and there is no meaning in bringing in 
party politics; there being the Govern
ment of one party in the State and 
that of another Party in the Centre, 
one should not say that all that hap
pened was due to the Central Govern
ment and that the Central Govern
ment alone is responsible or that the 
Central Government should take steps 
and that the State Government has 
done everything alJ right. There is 
no meaning in saying all these things. 
It is a thing o f which everybody should 
take serious notice and proper action 
must be taken to prevent future 
happenings.

Shri V. P. Nayar: Mr. Deputy-
Speaker, Sir, I am really sorry that 
the tw o hon. Members who preceded 
me have taken this opportunity of 
participating in this debate to lay the 
blame on the Government of Kerala. 
As I heard them and I listened to their 
speeches with rapt attention, I could 
not escape the feeling that they had 
not chosen to read the report at all, 
and they were trying to use the 
opportunity— as one o f them sometimes 
does in this House— to cast an asper
sion or twist the facts in such a way 
as to cast an aspersion on the G ov
ernment o f that State for reasons 
which w e all know. Sir, I was 
reminded o f his party, and also the 
party o f m y hon. friend, Shrf Maniyan- 
gadan, w ho could convert an incident 
in which a girl fe ll from  a running 
bus and died as having been asaasinat-

ed and parade with the dead body. X 
could, therefore, appreciate.. . .

Mr. Pepwty-Speaker: Some indivi
dual might have done that; but why 
impute motives to the party aa a 
whole and then create these contro
versies. I pulled up Shri Maniyangadan, 
and he accepted the correction.

Shri V. P. Nayar: Sir, you can
remove a poison from  a body, but the 
poison from a speech is very difficult 
to be removed.

Mr. Deputy-Speaker: That is why I 
am asking him not to bring any poison
in his speech.

Shri V. P. Nayar: I would try to 
neutralise that.

Dr. K. B. Me non: Sir, I may poi*>t
o u t. . . .

Shri V. P. Nayar: Sir, I am not
yielding to Dr. Menon now. If he had 
chosen to read the report he would 
have found that the report very clear
ly says, that although this substance 
was distributed at several places only 
the Kerala Government took timely 
action. I shall only read one or two 
sentences, because the charge here was 
that, despite certain deaths, despite the 
fact that certain investigations were 
already there, the Government of that 
State sat smug. He also went on to 
refer to a particular question^ in the 
Assembly and said that it was not 
answered. What is the fact? This 
report is drafted by three persons who 
have studied the question with all 
patience, examined over 150 witnesses 
and toured extensively. Dr. Menon 
sitting here passes a judgment on this 
and says that the Kerala Government 
is responsible. What does the report 
say? On page 68 it is said:

“ It appears that except by the 
authorities of the State o f Kerala 
and the merchant community ot  
Mattancheri, w ho can be regard
ed as the person or persons eon-
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cemed, no steps were taken to
prevent further distribution of
contaminated food  or foodstuffs. 
When it came to be known that 
there had been many fatal cases 
at food poisoning, the State of
Kerala took prompt steps to in
vestigate the source o f contamina
tion;"

Dr. Menon did not concede that,
although the Commission ij charitablc 
enough. Then it is said:

" . . .  .and when it was found by 
Sub-Inspector Mathews that the 
common source of poisoning was 
some chemical which was lying in 
the godown of A. V. Thomas & 
Co. L td___ "

The Managing Director of that com 
pany is no less a person than a previ
ous Member of Parliament represent
ing the party of my hon. friend Shri 
Maniyangadan. Yet the blame is laid 
on the Government o f Kerala.

With all this. Sir, what is folidol? 
Who knew about folidol? Was it 
introduced for the benefit of the 
peasants, the agriculturists in Kerala 
when the present Government is in 
power? It was introduced in 1954 
when m y hon. friend’s party was in 
power.

Shri M aniyangadan: May I invite
the hon. M ember’s attention to page 
69?

Shri V . P. N ayar: 1 know that, but 
I am afraid I have no time. Sir, 50 
mg. at folidol is a fatal dose for a man. 
It is far more virulent than potassium 
cyanide which was supposed to be the 
most potent poison. It was smuggled 
inside our country on the ground that 
it was an insecticide, pesticide or 
fungicide when m y hon. friend's party 
was there. They did not do anything. 
Now  when this has happened due to 
an accident, the w hole blame is cast 
upon the G overnm ent which is In 
pow er at the time when this has 
happened, although the report is cate
gorical in Its conclusions.

gygg Motion re;

There 15 a very illuminating docu
ment also attached with this report 
by no less a person than Major General 
Sarup Narain. It would be worthwhile 
for my hon. friends to read this docu
ment by the most eminent pathologist 
in our country. The presence of 
folidol cannot be detected by chemical 
analysis in most o f our laboratories, 
the reason being that its discovery was 
made only recently and a very high 
technique is involved in it that most 
of our professors of chemistry do not 
have sufficient knowledge. What shall 
a Government do? Dr. Menon would 
expect a man of the type of a Sub- 
Inspector o f police, who has only the 
qualification as an ordinary graduate, 
to find out from the symptoms the 
presence of folidol, when Major 
General Sarup Narain himself says, 
the Enquiry Commission also says that 
the symptoms of death caused on 
account of folidol are almost like those 
of cholera. As you know. Sir, cholera 
is infectious, the infection is passed 
through contaminated food and there 
is also vomiting. Dr. Menon would 
accuse the Government for the ins
pector not having taken the vomit. I 
am sure that it is not because o f the 
lack o f knowledge of law or of the 
procedure in this connection, but 
where a blame could conveniently be 
laid without being contradicted that 
opportunity has to be used.

Sir, this is a very serious incident. 
I would have very much liked the 
humanitarian considerations ■ of Dr. 
Menon to have urged my hon. friend, 
Shri Karmarkar, to pay more for the 
persons who died. Dr. Menon and 
Shri Maniyangadan have nothing to 
say about it. They do not want a pie 
more to be paid to these unfortunate 
victims. They only want the Central 
Government to shift the blame on 
Kerala Government.

Even the United Kingdom, Sir, 
where almost hundred times facilities 
exist for the analysis of poisons, the 
rules relating to protection in the 
transport of this commodity were 
introduced only in 1953. At least we
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borrow  extensively from  U.K. legis
lations and U.K. rules. Our charge Is 
that in the United K ingdom  the 
carriage o f  this is subject to  very 
severe control, and if the Governm ent 
o f  India had chosen to adopt that this 
w ould not have happened.

Sir, tw o years ago w e debated the 
incidence o f  jaundice— infective hepa
titis. What did that indicate? Right 
under our nose, fo r  14 days reports 
show ed that the content o f chloride 
in Delhi water had increased beyond 
the safe margin. Yet, with all the 
skill and tools at the disposal o f our 
analysis it could not be found out. I 
do  not accuse them; the reason being 
that the mom ent you  suspect increase 
in chloride content, you do not im m e
diately conclude the presence o f in fec
tive hepatitis.

Sir, some sort o f general background 
is necessary to speak on such matters, 
unless it is on ly  intended fo r  vilifica
tion. There is absolutely n o ground 
to lay the blam e on the Kerala G ov 
ernment, except that that Government, 
m ore than other Governm ents in the 
neighbouring States w here also this 
fo lidol was sent and deaths occurred, 
took prom pt steps. No other G overn
ment, as you can see from  this report, 
took any prom pt action.

It is a very  serious matter, I sym 
pathise; because the maximum number 
o f  deaths has happened in m y place—  
Sasthankottah. N o sympathy came 
from  D r. Men on or Shri Maniyangadan 
fo r  those victims.

Mr. Depnty-Speaker: W hy Bhould he 
repeat that. H ow  does he know? That 
should not be  the conclusion.

Shri V . P. N ayar: I  am only saying 
that not a w ord  was said about the 
shipping company, not a w ord  was 
•aid about the lack o f im port restric
tions, not a w ord w as said about any 
enquiry, before  it was allow ed to be 
im ported, about the virulesace o f  this

poison which is m ore virulent than any 
other know n poison. N o reference was 
made to these things in  their speeches. 
Sir, these are few  things that you  dis
cover from  this report. Human inge
nuity must have its end.

I w ould  only appeal to the hon. 
M inister that at least he must take 
proper steps to ensure that not m erely 
fo lidol but other injurious substances 
w hich are poisonous are taken proper  
care of. There are so m any substances 
which are poisonous if a b ig  dose is 
taken orally. M ere labelling o f  a 
poison w ill not by  itself ensure - its 
being not administered. It is not the 
case o f a chemist’s shop where the 
chemist knows whether sodium sul
phate or potassium brom ide is poison
ous or not. Here the thing is being 
transported. For all substances w hich 
are capable o f  such mass destruction 
in the eventuality o f an accident, the 
Central Governm ent must be prim ari
ly responsible for the safety o f the 
people. I do not at all blame the 
Health Minister, because he cannot be 
expected to taste the samples o f these 
things from  all places at great person
al risk. But I w ould urge upon the 
Central Governm ent to set up a machi
nery, so that hereafter such dangerous 
poisons capable o f mass annihilation 
should not be im ported into this coun
try and an opportunity given to the 
critics o f a particular Governm ent to 
ventilate their grievances for  political 
purposes In the House under the guise 
o f  speaking in favour o f this resolution.

Dr. K. B. M enon; May I just say 
a w ord o f personal explanation?

Mr. Deputy-Speaker: I do not think
it is needed.

Dr. K . B. M enon: I challenge the
hon. M em ber w ho preceded m e to 
prove that m y party or  the Congress' 
had anything to do w ith the publica
tion o f the news to which he referred. 
I also w ould  like to say that he has 
put into m y mouth v e ry  m any things 
which I did not say. T o  m ake a
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positive thing out o f a negative thing 
la something which a person who is 
so profoundly erudite as Shri V. P. 
Nayar should not do.

S h ri V . P . N ayar: Noted with thanks.

Th* M inister o f  Health (Shri Kar- 
n a rk a r): I have closely follow ed the 
various observations made by hon. 
Members w ho have participated in this 
debate. There are two points which 
I should refer to at the outset. My 
esteemed friend Dr. W arior allowed 
himself to  say ..........

Shri V . T. Nayar: He is not a doctor. 
His brother is a doctor, by the way.

Shri K arm arkar: There is one doctor 
on record here. So, I must have made 
a mistake. Anyway, he does not look 
like being a patient either. My esteem
ed friend Shri Warior allowed himself 
to*observe and to imply that precau
tion should have been taken about the 
import o f folidol. I f I understood him 
aright, he seemed to suggest that 
folidol need not have been imported 
into the country at all. That appeared 
to have been his suggestion. The use 
o f folidol has been there fo r  the last 
so many years.

The report itself refers to this point, 
regarding the hazards o f using folidol 
at page 81 of the report, the Commis
sion refer to various uses, and then 
make these observations:

“ It has to be borne in mind that 
folidol is one of the group of or 
ano-phosphorous compounds and 
is one o f the most lethal ones. 
There is not sufficient material in 
the text-books or in the evidence 
o f  the witnesses examined before 
us to show what the chronic effect 
o f  folidol poison is. or whether 
folidol contamination involves any 
long-term  hazards. Even in coun
tries w here extensive investiga
tions have been made, there 
appear to be a considerable gap 
In the knowledge relating to the 
behaviour o f  folidol on human
beings and on the beneficent

insects which propagate pollina
tion. It would, therefore, be 
necessary to  make a full investi
gation o f the hazards involved in 
the use o f folidol from  all points 
of view  before a final opinion can 
be expressed regarding its conti
nued use and that investigation 
must also take into account the 
question whether there are other 
organo-phosphorous compounds or 
other compounds which might be 
equally beneficial in agriculture 
and may involve lesser hazards to 
human beings. We propose to 
make recommendations, therefore 
. . . .  to prevent the recurrence of 
similar occurrences.'*.

It is obvious that this folidol has been 
a useful agent as an insecticide. I do 
not think Shri Warior contests that 
point that it is being found useful.

Shri W arior: May I make one sub
mission? I do not contest that it is 
an insecticide. But even then, i f  all 
insects are killed by folidol and folidol 
is sure to kill all the insects—that 
itself is against agriculture and other 
things, as has been reported here. 
That also must be taken into consi
deration.

Shri V . P . Nayar; There will be no 
biological control.

Shri Karmarkar: In any ease, I do 
not propose to enter into the rather 
very interesting subject of biological 
control or even the equally fascinating 
scientific subject as to the utility of 
folidol. I do not think it is a matter 
for difference of opinion, even so far 
as Shri Warior is concerned, that this 
insecticide is being used usefully by 
the planters and the like, and it has 
been found to be useful.

The one fact that has been brought 
out by these unfortunate incidents— 
in fact, a tragic penalty of many lives 
had had to be paid to invite our atten
tion to it—is this. And the reports of 
both the committees also make it 
quite clear. I am not here entering 
into the question of responsibility, and
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I nvust congratulate hon. M embers fo r  
having abided b y  your advice not to 
enter Into the question of legal res
ponsibility. But the fact has been 
brought out regarding the advisability 
or absolute necessity o f taking greater 
precautions about the handling o f this 
substance, much more than about the 
utility o f  this substance. H owever, I 
am quite sure that the commission’s 
observations which I have just now 
read out w ill be taken into considera
tion by  the M inistry o f  Agriculture 
here and also by  the Agriculture D e
partments in the different States.

There is another point. 1 do not 
know  whether my hon. friend Shri V. 
P. Nayar in the flood o f his zeal to 
counter what Dr. K. B. Menon said, 
forgot it, but he allow ed himself to 
say that Governm ent had perhaps 
skipped over this matter and not issu
ed the necessary instructions. There 
is, in fact, a reference to this in pages 
22 to 24 o f  this report. The United 
K ingdom  Governm ent Departmental 
Com mittee that was appointed to go 
into the matter o f  "The Carriage o f 
Dangerous Goods and Explosives in 
Ships’ have laid dow n certain rules. 
A t page 117 o f their report, they had 
made the follow ing entries:

"Section 4A— Poisonous subs
tances. . . .  ” ,

and there, they m entioned parathion 
also, w hich is a 47 per cent constituent, 
I understand, o f folidol. They made a 
description o f all that, and they laid 
down the maximum quantity o f sub
stance in inner container or net weight 
contents, the details o f protective or 
outer packing, maximum gross weight 
o f  package allow ed and so on, and 
they also made a recommendation 
about labels or  stencils, and so on.

The Com mission observe at page 24 
o f their report:

“ It is evident from  the rules, and 
the letter o f  the Governm ent of 
India to the Shipping Companies, 
that the shipping companies w ere

expressly inform ed about the 
publication o f the Indian Merchant 
Shipping (Carriage o f  Dangerous 
G oods) Rules, 1954, and about the 
duty o f the shipping companies 
and its officers to com ply w ith the 
same and also to adopt as tar as 
possible, the United K ingdom  
Governm ent Departmental Com 
mittee Report on the Carriage at 
Dangerous Goods and Explosives 
in Ships, 1951.” .

So, it is not as if  the Governm ent o f 
India were quiet about that point o t  
skipped over that point. They did take 
all these precautions. In spite o f  all 
these precautions, what happened bas 
happened. As to w hy it has happen
ed, the Commission have given their 
opinion about it. Now, I shall not go 
into the question regarding the Kerala 
Governm ent’s responsibility, though 
hon. Members have gone into that 
matter. I do not think it serves any 
useful purpose to go into that matter, 
nor do I believe, with very great res
pect, that it w ould be relevant for 
the purpose o f considering the report 
o f this commission.

1 had occasion, I think, on the 
opening day o f this Session, to lay on 
the Table o f this House a statement 
regarding the various measures that 
have been taken with regard to the 
recom mendations o f  this commission. 
On that day, we had indicated the 
measures that w e had taken.

There was one observation made 
regarding the disposal of foodstuffs 
seized by  the Kerala Governm ent. In 
this matter, it is the Kerala G overn
ment that is competent to deal with 
the seized foodstuffs. Therefore, w e 
have passed on the opinion o f  our 
experts to them. W e have forw arded 
the first batch o f  experts' opinions 

^gyhich made us agree w ith the coro- 
qgfftsion’s finding regarding the dispo- 
q pL o f the foodstuffs nam ely that the 
foodstuffs may be released after the 
most rigid  careful chem ical tests 
and examinations necessary.
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Now, w e drew the the attention o f 
the Kerala Governm ent to the special 
recommendations, and later on, on the 
14th August, 195B, a note dated 7th 
August, 1958 received from  Shri N. K. 
Iyengar, Director. Central Forensic 
Science Laboratory, Calcutta, and his 
views, were forwarded by us. He 
stated that it was not rafe to release 
for consumption any part o f the food
stuffs attached under the orders o f the 
Kerala Government, as e»en the 
adoption of the procedure recom
mended by the Commission for  draw
ing representative samples of food— 1 
may tell Shri V. P. Nayar who is try
ing to disappear from  the House,—

An Hon. M em ber: No.
Shri K arm arkar: I am sorry. He is 

doing something useful. So, even that 
procedure will not ensure that any 
portion o f the contents of the bag will 
not * contain folidol in significant 
amounts. Then, we forwarded Shri 
Iyengar’s report also to the State G ov
ernment, because ultimately, the final 
action rests with the Government of 
Kerala. It is important from  the 
point of view of the hazards to human 
health not to release the foodstuffs 
which might be deleterious.

The views of Shri Iyengar were 
communicated to the Kerala G overn
ment. Then the Kerala Government, 
I understand, are holding meetings 
and my latest information is that this 
matter is to be decided at a meeting 
that ip r o p o s e d  to be held today, if 
I am not mistaken, at Emakulam or 
some other place.

That is about the special recom 
mendation of the Commission. 
Regarding the general 15 recom 
mendations I had occasion to indicate 
earlier that the Ministry o f Home 
Affair j have notified that some sub- 
stapces, principally insecticides, noted 
in that particular notification, as 
poisonous. Then the State Govern
ments have also been advised to 
declare those insecticides as poisons 
under the Poisons Act, 1919 as well as 
under the State Acts. This declara
tion o f  the insecticides as poison, will

enable immediate and effective 
measures to be taken for their storage, 
packing, sale and labelling. In addi
tion, these insecticide; will also come 
under the category o f “dangerous 
goods”  for the purposes o f transport 
by sea or by  rail, and will be subject 
to all the restrictions which are at 
present applicable under the rules 
made under the Indian Merchant 
Shipping Act and the Indian Railways 
Act.

I had also occasion to note, in the 
earlier statement, the action taken on 
this matter. The details of
concurrent action being taken, for 
instance, are: the State Government; 
have been requested to regulate the 
storage, packing, labelling and sale 
of such insecticides by making suit
able rules under the Poison-, Act. 
Pending standardisation o f specifica
tions for containers for those insecti
cides and their formulation-, it has 
been decided that the containers for 
such insecticides should be the same 
in quality and kind as those in which 
such in ecticides are being imported- 
Then, steps are being taken to enforce 
strictly the safety measures in the 
factories manufacturing, formulating 
or packing those insecticide*, etc.

After we took action in accordance 
with the statement that I had the 
occasion to make earlier, the Govern
ment of India constituted two com
mittees of the concerned Ministries. 
More than one Ministry is concerned 
with thi'. For example, a technical 
committee consisting of representa
tives from 11 Ministries has been con
stituted. These Ministrie: are: Com
merce and Industry, Food and Agri
culture, Labour and Employment, 
Transport and Communications, Rail
ways (Railway Board), Law, Health, 
Scientific Research, Finance (C.B.R-), 
Home Affairs and W.H. & S. I must 
express appreciation of the quick 
work that the committee has been 
able to do. As a result of their 
de liberations at the first meeting, they 
could arrive at the conclusions which 
I had occasion to detail in my earlier 
statement that I made in this House.

171A LSD —«.
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M lo w in g  the t o t  n n t la i  o f the 

In ta w lU silterla l T ed n ie a ] Cotnm Utet 
w itid i w as beltl on  the 29th o f Ju ly, 
1998; to  consider the recom m endations 
m ade toy th e K e n la  and M adras F ood 
P oisoning Caaes Enquiry Com m ission 
and lu b n q u sn t to th e statem ent that 
I m ade in th is hon. H ouse on the 
su bject, the second m eeting o f the 
In ter-M in isterial T echn ical Com m ittee 
w as held on the 29th August, 1958. A  
review  w as taken o f all the m easures 
already taken. A* a result o f the 
review , the fo llow in g  points w ere 
brought to the notice o f the Com 
m ittee: One, the M inistry o f Labour 
are taking action to en force safety 
m easures fo r  w orkm en w ho are 
engaged in form ulating insecticides. 
Second, the M inistry o f R ailw ays are 
now  in  a position  to con trol the trans
p ort a t insecticides by  ra il and they 
are in  consultation  w ith  the C hief 
Inspector o f E xplosives fo r  prescrib
ing the type o f containers, packings, 
m arkings, etc. fo r  insecticides before 
they are accepted fo r  despatch by  rail.

Sfeit V . I*. N ayar: D oes the C h ief
In spector o f E xplosives deal w ith 
containers o f poisons w hich are non- 
explosives?

Shri K arm arkar: He also deals w ith 
the others. In  any case, m y hon. 
frien d  m ay rest contented that he is a 
p erfectly  relevant officer.

Insecticides w hich  have been  
declared “ poison”  under the Poisons 
A ct, 1919, axe su b ject to  the regu la
tion s applicable to poisons under the 
In d ian ' M erchant Shipping A ct. The 
question  a t con trollin g  th e storage and 
h a n d lin g o f the poisons at th e ports by 
am ending the bye-la w * o f the P ort 
T rust to under exam ination  b y  the 
H U  try  o f ' T ransport and Com * 
m m k ttton.

T h e In ter-M in isterial T echnical 
C om m ittee h M  appointed tw o  su b- 
cmtus fttm .  T t e  iin t  com m ittee w ill 
exam ine and recom m end firstly  the

specifications tot- containers ta t  the 
in secticide*—because it  is  th e matin 
defect in  the containers tfeat haul been  
responsible fo r  this tragedy— secondly, 
particulars o f labelling, m arking and 
storage conditions fo r  insecticides" u n i 
thirdly, precautions to  b e  em ployed by  
units processing the insectides and 
instructions fo r  storage and use o f  
insecticides.

The other com m ittee has been asked 
to draw  up the broad outlines o f • «  
com prehensive legislation  ta r  con tro l
ling the m anufacture, storage, trans
port, distribution  and use o f Insectici
des w hich are tox ic to  m an. This 
sub-com m ittee w ill also recom m end 
the functions that should be assigned 
to the Pest C ontrol L aboratories and 
also the set-up o f such laboratories.

I am  not going into greater details. 
The question o f layin g dow n lim its fo r  
residua] poisons in articles o f food  
w hich are sprayed w ith insecticides 
and m ethods o f tests to be  laid dow n 
fo r  detecting the presence o f insecti
cides in such quantities is being by  an 
ad hoe : ub-com m ittee o f the Central 
Com m ittee on F ood Standards.

I w ould also like to tell the House 
that the M inistry o f Transport and 
Com m unications are exam ining the 
possib ility  o f m aking provisions under 
the M otor V eh icles A ct fo r  con trol
ling the transport by  road o f insecti
cid e-. This A ct is adm inistered by 
State G overnm ents, and "M odel 
R u les" fo r  con trollin g  the transport by  
road o f insecticides under the M otor 
V ehicles A ct w ill be draw n u p  b y  the 
D epartm ent o f Transport and circu 
lated to State G overnm ents fo r  
guidance.

I should a lso lik e  to  in form  the 
H ouse that the Indian M erchant Sh ip
ping A ct is being am ended b y  the 
M inistry a t TVamsport and C om 
m unication as as to  provid e fo r  
stringent penalty In the even t a t fa !re 
declaration  o f  good* by  parties ta t  the 
purpose a t transport. T h e question 
o f m aking su itable changes In the
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Indian Merchant Shipping (Carriage 
Ot Dangerous G oods) Rules, 1954, in 
the mm'nnvr  recom mended by the 
Kerala and Madras Food Poisoning 
Cases Enquiry Committee is also under 
examination.
A f  X indicated earlier, the Govern

m ent have generally accepted in 
principle the recom mendations o f the 
Commission. I am very grateful '.o 
M r, W arior for  giving m e this oppor
tunity at explaining to the House in 
'fairly  gpod detail what steps are being 
taken b y  w ay of implementation of 

-the Commission’s recommendations.
Sbri Aehar: A re now  importing

this material in wooden cases? The 
main point in the report was formerly 
it was being carried in aluminium 
containers. Are they now coming in 
wooden containers? What is the 
arrangement now?

4 k r i  Kasruutcfcar: How it is done 
now  I could not £ay, but I presumed 
that they are com ing in aluminium 
containers as before. I w ill 
And out the latest position
how  they have come, if they have 
com e and 1 shall give the information 
to the hon. Members.

Shri V . F. Nayar: The hon. Minister 
does not seem to be quite sure about 
the containers. H owever much one 
may be careful in importing it 
through wooden cases, it is certain 
that w ooden cases w ill give a greater 
chance fo r  leakage, because it cannot 
be perfectly realed. So, it is a very 
im portant matter which should be 
enquired into immediately.

8 Hr! K an aatk ar:. Yes. Sir; I only 
d id not want to  give an off-hand reply 
to m y bon. friend unless I knew the 
position exactly. I fhall make an 
immediate enquiry. But I am quite 
sure that it  is  now being imported 

perfect conditions o f packing,
etc.

Shri W t t in :  The hon. Minister has 
declared that b*  has given in detail 
the measures taken to detect the 
presence o f  folidol, etc. contaminating 
the foQda&uSs. I do not want to

reply to the allegations made by two 
bap. Members from  Kerala, because 
sufficient has been said by my hon. 
friend, Shri Nayar; I do not want to 
add to it. As to the recommenda
tions made by  the tw o Committees—  
the Kerala Food Poison Enquiry Com
mittee and the Shah Commission,—I 
w ould request the Health Minister 
particularly to understand the signi
ficance of the problems involved. As 
a matter o f fact, m y information is 
that folidol was not detected at first. 
Neither could they detect Parathion. 
Folidol was com ing in, and nobody 
knew that. As a matter of fact, 
there were contradictory statements 
by the Director o f Agriculture, Kerala, 
the Plant Protection Officer and so on. 
But Dr. Natarajan has reported to the 
Commission that he had made a state
ment about 25 medical cases. What 
action has the Government taken at 
that time? It was not food  alone that 
was contaminated. There were cases 
reported from  other places 
about other commodities.
Tea had been contaminated by 
Parathion— ordinary tea without 
sugar. Because, once people knew 
that :ugar was contaminated, they 
began to take tea without sugar. Still, 
some people were affected. That 
shows that tea is contaminated, 
because folidol is used in the planta
tions.

Mes rs. A. V. Thomas & Company 
are the distributors fo r  the planta
tions. They are planters also. They 
have very extensive plantations in 
Kerala, where this is used. There is 
no doubt that it is a very good insecti
cide. For that matter, any good poison 
would be a good insecticide, becau-e it 
w ill annihilate all the insects. But 
then there is question o f the human 
beings. The knowledge o f the correct 
usage o f the dose o f these insecticides 
is not there even with the chemistry 
professor-, o f  Universities. The 
University professor who detected 
Parathion in Kerala was able to do it 
after getting the instruments which he 
had ordered from U.K. long time 
ago. That was lying in the port of 
Cochin. Only this incident made him
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get that instrument in  time, because 
he told the authorities that if he 
could  set the instrument he w ould 
be able to detect it, as he had 
experience o f this subject later in UK. 
I do not want to mention the name of 
that gentleman. He told me this 
personally. It was after that that 
they detected parathion.

O f course, as Dr. Natarajan put it, 
from  any textbook you can quote 
what is Parathion. That is very easy. 
Once it is known that it is Parathion, 
it is very easy to say, in the text
books it is very w ell de cribed. But 
to locate it, to detect it, w e have not 
got the laboratory equipments. That 
is what our analysts say.

So, I w ould appeal to the Health 
Minister that before everything is 
done, the first nece s&ry condition is 
that w e should have the residuary 
insecticides tested here itself. We 
cannot have full confidence in the 
importers. The importers label it 
fo r  their own busines-. purposes. Even 
about folidol, as the hon. M inister was 
kind enough to quote, there is divided 
opinion. One agronomist says that it 
w illann ih ila te  all the insect •. At the 
same time, there are certain insects 
necessary fo r  agricultural purposes. 
Those insect: w ill also be annihilated, 
and the net result w ill be that agricul
ture w ill also be annihilated. So,
there is divided opinion on this matter.

W e should not rely  upon the 
importers, especially, the German 
im porters, becau e w e had reports
from  international bodies that th^y
had resorted to chem ical warfare.
These are disposals o f those materials, 
that is w hat I under tand. Y ou  can 
check it up. I cannot give any 
authentic report about it. You can
check it and it must be checked up.
W e find that so many diseases are
com ing up. This has been going on 
from  1952 up to the present day.
M erely because no m ajor incidenti
have occurred, it does not m ean that

incidents have not occurred. In  our 
country people are quite Ignorant. 
People w orking In the plantations 
might not have reported. They might 
have taken it for  diarrhoea or cholera, 
as so many epidemics
are prevalent in this land. 
They might have taken it  fo r  gastro
enteritis or some other enteritis; 
nobody knows. N obody detected 
what it is. I am not imputing motives. 
Cholera is very common in Kerala in 
the month o f June. In Kerala in 1943 
45.000 people had died o f cholera. 
So, this mass death did not mean any
thin jr (Interruption).

I will just conclude and then he w ill 
meet it.

New things are com ing into our land 
and we are ignorant about it. Even 
those w ho are in the highest places are 
ignorant about it, what to talk o f the 
conditions o f ordinary plantation 
labourer w ho are using that without 
protection. What about the ordinary 
agriculturists who are using that 
without protection to their bodies? 
This com ing into contact w ill not only 
remain there but w ill m ark time until 
the patient is week enough and at 
the most vulnerable point the poison 
w ill react. This is the precise 
characteristic o f this poison. This is 
not an ordinary poison. It is not only 
a contact poison. Dr. Natarajan says 
that it i ;  a contact poison. That is 
correct, but it is also a cumulative 
poison. That he has not detected. I 
do not want to comment upon his 
comments, but I know  h ow  he can 
comment. He can com m ent only so 
much because there is no instrument 
to m y knowledge in the w hole o f 
India to detect parathion in rmall 
doses. H e him self admits that under 
the existing laboratory conditions in 
India this cannot be detected. That 
is the difficulty. So, I w ill urge upon 
the Central Health Ministry im m edi
ately to set them up a- far  aa possible. 
There are certain instruments in the 
U K  and so they delected it. They came
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t® c#rU ln conclusions and m y under
standing is that they have banned 
com pletely fo lidol in all the European 
countries and in the UK. Even the 
Report says that it goes to  some places 
like South Am erica and Latin 
Am erica. W ell, Latin Am erica Is 
equally in a bad condition, where lives 
are very cheap and they want only 
profit making. The company im por
ting it knows pretty w ell that it is *1 
highly poisonous stuff and that it 
comes from  I.G. Farbei, w ho are 
notorious tor chem ical w arfare in  the 
last war. They know it. They know 
that they had been getting it by air. 
They knew that the UK Governm ent 
had gone into this affair and passed 
some regulations. Chika knows. He 
is not a very innocent fellow .

Shri Nath Pal: Is that a fellow ?

Shri W arior: That is a matter c f
legal expression.

“There is no aluminium” . How 
cheekily they say that and they marK 
it as a harmless chemical to evade 
freight?

An bon. M ember: There is no harm 
if death is instantaneous.

Shri W arior: A ll this happened
because we did not know it. General
ly, people do not know it. Generally 
efficient chemists even do not know it. 
This is a very recent thing. In 1944 
during the height of the War they 
invented it. So, I suggest that 
im mediately and urgently we must 
have some laboratory conditions 
established here to detect all these 
inventions and all these things coming 
from  abroad, specially from  the Con
tinent.

The second thing is the com pensa
tion. Rs. 300;- for  a life  and not
knowing that they have died as
martyrs fo r  Chika and Bayer and I.G. 
Farber and all those fellow s f

Shri Karm arkar: Sir, I might
briefly refer to the point that Shri
W arior made. One good result that

Food Poisoning Cases in s6 i 2 
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this debate w ill have is that this 
technical committee that is function
ing w ill have the additional advantage 
o f these observations made in this 
House. There is no doubt about the 
point that Shri W arior made that 
there should be pest laboratory assis
tance and equipment here to test all 
t> pes o f poisons and other chemicals 
coming in this country. If I might 
invite his attention, it is not only this 
parathion that ha; been defined as 
poison by virtue of this notification of 
the Home Ministry, but they have 
taken insecticides, for  instance, they 
have mentioned tetruethyl pyrophos
phate, rodenticides, like alpha naphthyl 
thiourea and all that. I need not read 
out the w hole list. There are fungi
cides, fumigants and then they have 
ijaid any preparations containing any 
o f the aforesaid poisons. In fact, they 
have brought under the purview of 
this notification in all eleven things. 
So, it is not as if that folidol alone is a 
poison that needs to be taken care of, 
but the other pesticides, fungicides 
and fumigants also.

17 hrs.
So, I am quite sure that the best 

possible precaution w ill be sought 
to be taken regarding the use 
o l these poisons, especially as 
my hon. friend said, at the other 
end, by the man who uses it, the 
sprayer or actual labourer w ho uses it. 
It is precisely from  that point o f view 
that this comprehensive legislation is 
being thought of. I have not much to 
say whether the country which inven
ted this is Germany, because, I do not 
think, in the matter of invention of 
poisons etc. any particular country 
need be named. There are busy 
scientists every where and every 
advanced country has invented many 
poisonous : ubstances. I do not know 
why my hon. friend so many times 
mentioned Germany. We have neither 
partiality nor anything opposite of 
partiality about it. If he has any 
feelings :n the matter, in any case, 
they are not relevant for u ;.

Shri Warior: I was saying from the 
report.
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Blurt S u m a fk n : I  have got m any 
other papers here.

M r. 0 » * t w :  It is a m atter o f 
Imp orting poison. W hat does it m atter 
w hether...........

U r i K aram rkar: ___  w hether it is
Ge rmany or-n orth  o r  south or eO 't or 
west.

Sferi W ariar: This poison is im por
ted from  G erm any.

Shri V , f ,  N ajtar: H is point was that 
it w as prepared originally  for chem ical 
w arfare and mass annihilation and 
later on  it was converted in to som e
thing as an insecticide. Every poison 
can  be uaed as an insecticide.

S h ri Karm arfcar: The atom  bom b 
was used as a m eans o f m as; destruc
tion. W e are now  trying to use 
atom ic energy for constructive pur
poses. I f a poisonous substance is 
fou nd useful, on the advantages and 
di advantages being balanced, if you 
find scientifically there is advantage in 
utilising the poison as insecticide, 
there is no difference o f opinion on the

fact that a ll p © *ib le precautions 
should b e  Jtakan at a ll at «ce*, right 
from  the manufacture to  the stage o f 
handling. That is a ll I  have to  say.

> h (i J K u t o : W hat about the qu es
tion  o f  com pensation to  bereaved 
fam ilies o f the victim s?

Slut K anaarkar: t b c  question o f 
com pensation does net arise out o f the 
discu sion, w hich w as about the report 
o f 'th e  K erala 'Inquiry Com m ission. I 
think the K erala G overnm ent m ay 
a lso  devote som e attention to  the 
question o f com pensation.

Shri W artor: W hy not the Central 
G overnm ent help?

Shri K arm arkar: It may be left to 
the K erala G overnm ent. It is in 
very afe hands.

17 02 hr*.
T he Lok Sabha then adjourned till 

Eleven oj the Clock on Wedneadov. 
the 10 September, 1958.




